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Cn the plea of the learned counse:
for the applicant the case is to be
listed on 16.8.2004 for admissicn.
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xS 30.8.2004 Heard Mr. M. Atmcd. 1eu-ned-~ N
ceuneel for the. applicant, Mr. M.Ce .

_ Sarma. leirned coungel for the Ra.u.way
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Aoy beesy Lond 1P B . for the Respondent No, 60. |
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IH THE cm'map E
" GUWAHATI BEWOH, GUWAHATI, ASSAM.

{ORIGINAL JURISDICTION)

O.A. z:o.léb OF 2004
CATEGORY NO.
CODE NO.
BENCH:

©

Smti. Lakhi Ram Hath
.« . JApplicant
- -
The Union of India & Ors.

PR aespanﬁeﬁts.

INDEX

81l. ¥o. Particulars. Page Wo.
i. Writ Perition- 1 ro 148

2. yerification- s
3. Ennerure-& 16
4. Annexure—3 17

5. Annexurs-C 18
&. Annexurse-— 18
1. Annexure—E 21
8. Annexure-¥ 24
= Annexure-{ 25
10, Annexure-h 27
11, Annexunre~I 28
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.» > - Applicant
~Yersius-
The Union of Indiz & Others

.« .Regpondents.

LIST OF DATES

é3t11.1994:~ Applicant's fetlfer 2hri Prafulls Kumar

i

HNath who was an emplovee as wirsman Srade

« s« AnNexure-A page-16

Shri Bablu Nath son of applicant
appointed compassionate ground in Group-
D post under Memo issued bv Deputy Chief
Mechanical Engineer. New Bongaigaon.

Annexure~ B. page~17



17.6.1999:~ Shri Bablu Nath expired due toc certain

21.9.15899: -

15.10.1899:~

1.11,1998:-

[

disease leaving behind the following

1, Smti. Chandana Nath.... Wife,

Mizs Monalisha Wath Minor daughter 5

3. Smti. Lakhirani Nath, Mother/Bpplicant
4. Bhri Prafulls Kumar Nath... Father
%. Bhri Sanesh Nath {Brotheri.

Annexure-C-page-1i8

Smti. Chandana Nath, Respondent No. b

appointed in Group D' gervice on
compassgionate ground.

2n appeal was filed pefore District
Blectrical Brngineer (W) MN.F, Railway New
Bonqaigagn due to financial heardship for
separation of S2mti Chandana Nath without

i@&kinq after the Joint Family including

Annexure- D page ¥o.19 /
A legal notice was sent by the applicant
to make arrangement for pajmeqt

n
of 50% of Family Pensgion, Gratuity
ide

annexure~E. page-21

15 10.1999:- An applicaticn made by the applicant

beiure‘the Hon’ble Tentral Tribunal for

Contd/-



wgual share of death benifit and family

ate Bablu Nath which was

Y
3D
vy
7]
b
G
jo’
D
Fh
}un'

25.4,2000:- The said CGA/113/00 was disposmed by the

$.5.2000:~

14.2.04: -

Hon'ble Central Administrative Tribunal
and aleo has given liberty to the
applicant to approach to the Hon'ble
Tribunal if she still aggrieved with eh
crder of Respondent.,

Annexure-¥. page-24

Applicant furnished a fresh representation
giving details of the Hon‘ble Court's
order,

Annexure~ G. page~25

39 1.04:- 2pplicant submitted as per fresh
representation stating the new development

of the case bub has not communicated

Annexure- H - page —-27

Received copy of the Official

 Communication letter issued by respondent

Digtrict Electrical Enginesr (W.3} M.E.

Pailway refusing the prayer of the

gpplicant for death benefit and family

Pension.

Annexure- I -~ page-29

Contd/-
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IN THE CERTBAL ADMIEISTRATIVE TRIDBUNAL: :GUHAHATI BEN
GUWAHATI

]

AR

0.3 of 2004

i

/
i
RTy
File

Thaow

i¥ THE MATTER OCOF :-

An  application under

. gection 19 of the

IN THE MATTER OF : -

rimati Lakhi Rani Nath,

471

¥/0 of S8Sri Prafulla Kumar
¥ath Resident: ~ New Colony,
¥alibari under Poast office,
Police station and

Digtrict~ Bongaigaon, Assanm.

... . Applicant.

~Vexsus-

i.The Union Of India,
Represented by the Secretary
tc the Govt., of India,
Ministry of Rallway,
New delhi,

2.The General Manager
North East Frontier Railway

Maligaon, Guwahati.

rd

v
2

/

YAy

Advocate -
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&
3.The Divisional Raliway
Manager,
¥.¥. Rallway, New Bongaigaon,
Agram .
4.The Disgtrict Electrical

Engineer {#},

N.F. Railway, New Bongaigaon,

District ,Bongaigaon, Assam.
S.Chief Elictrical Engineer (WS}

N.F. Railway

New Bongaigacn
§. Smt. Chandana Hath

W/C Late Bablu MNath,

Pesident of Kalibari, New

Colony,

P.0O. & P.S. Bongaligaon,
District—~ Bongaigaon, Assam.

R

. ...Respondents.

ﬁetails of the Application :-

1. The particulars against which the present

application is made :~

The application is made for the issuance of a

nf family pension

s

mandamus/direction in respec

Contd/-
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ts for the payment of 50% Of Famil
Pension and Death Benefits of Late Bablu Nath, the

son the applicant who died on 17-6-38, to the

2. Jurisdiction of the Tribunal:-

The applicant declares that the subject matter in
this application is within the jurisdiction of the

Tribunal.

3. Iimitatiocn :-

The applicant further declares- that application

within the limitaticn pericd prescribed in section

iz
21 of the Administrative Tribunal Act ,198%5 .

4., Facts of the case:.-

4.1.That the applicant is a citizen of India and is

permanent resident of District , Bongaigacn, Assam.

4.2 That Sri Prafulla Kumar Math, the husband of

an employee as Wireman, Gradell in

4

the applicant wa
Class 1IIX under District Electrical Enginpeesring,
New Bongaigaon since the date of his appointment till
he was declared medically unfit on 23.11.%4. The
applicant states fhat Sri  Prafulla Kumar Nath had

been under medical treatment from 1985 till 1934 and

SR
LokW, Rons qu

R
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'Prafulla was released from hisg service.

4,3, That the applicant states that Sri Bablu

44

‘Wath, the son of the appliicant had applied for a
o compassionate  grounds  before the District
Electrical Engineer , N. F. Railway. New Bongaigaon
‘and the respondent accordingly advised 3ri Bablu Nath
to  attend for sorsening Test on 3-11-19%6 under
appointment in group DY post under

&
memo No. EF M/ 223- pt- IX dated 4.11,96.

W

copy of office memo under

.h

efarence dated 4,11.9%€¢ 1is
annexed herewith and marked

#5 Annexure~i.

4.4. That the applicant states that  Sri Bablu
Math  on bkeing found suitsble for compassicnate

appointment in Group ‘Y post has been advised to

attend the coffice of Deputy Chief Mechanical
Bngineer, New Bongaigaon on or before 13,11.86 under

-

memoe  issuned on 18.11.92€ Iy Deputy Chief H¥echanical

2 copy of office memos dated
2.11.%96 issued by the
Deputy Chief Mechanical

engineer, New Bongaigaon 1S

Contd/-
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4.5, That the applicant states that Sri Bablu Nath
waz dizcharging hig duty to the best of his abilities
and to the sgatisfaction of all concernsed from the

date of his appointment on 19.11.986.

g§.86. That the applicant states that Sri Bablu
Hath expired on 17.6.%% duse to ocertain disease

ieaving behind the following heirs of Late Bablu

Nath.

rimati Chandana Nath = Wife

Jae
97}

ii, Mizs Monalisha NWath
Minor daughter & vyr.

133, Srimati Lakhiirasni Nath
Mother / RApplicant.

iv. 8ri Prafulla Kumer MNath

A ocopy of death certificate
is annexed herawith and

marked as Annexure “C°.

h]
1

b3

‘hat the applicant states that Srimati

o

QG!! i}

Chandana Math the Respondent No.6 has applied for a

ich in any grade on compassionate grounds on th

B

eath of 3ri Bablu Nath and Srimati Chandana Nath

Contd/-



Chandana Nath started iiving senaratel: witho
G !

&

was accordingly appointed on 21.9.99% in Group D
F

-

seyvice under Divisional Railway Manager, N. .

Railway, New Bongaigaon and she 1is discharging her

gervices to the best of her ahilities and to the

aatiafastion of all concerned gince 21.9.50,

§.8. That the applicant states that she does not

have any source of income for her living, maintenance

and livelihood angd on the other nand Smti. Chandana

Wath is 2 Railway employee and she is living with her

daughter has sufficient source of income.

a
¥.¥, Railway, New Bomngalgaon oOn 15-10-8%  stating

rherein that Late Bablu Nath, the deceased was iiving

states that on appointment on 21-%-%% of S3mti.

u
iocking after the 3cint family including the present

i

jpint family and living with her parents and due to
auch iphuman activities, the applicant and other
depended members of the Jeint family of Late Babln

Nath have been taken over into completely uncertain

stage of life thoﬁgh the applicant is entitled to

financial benefits including a portion of pension of
Late Bablu Nath and thereby fhe Re spondents may be




R

I."'-ﬁ

&
. grant of family pension and other service benefit

A copy of appeal dated
15,10, 8% filed by the
applicant ig annexad
herawith and marked  as

Annexure ‘D.

O That the applic cant states that a legal notice

.
s 4

sted 1.11.99 was issued to the District Electrical
ngineer {w), N.F., Railway, sNew Bongalgaon stating

‘therein to make arrangement for ‘payment of 50% of

=l

FPamily Pension, Gratuity, Provident Fund etc. in

h

m

vour ©of tha sppiicant due to her deceased 850,

Babln Nath who was the zole bread winuer' of the

family.
% copy of legal notice
issuved on 1.11.9% is annexed
herewith angd  marked as
Annexure ‘E’.
L11, That the applicant states that the appeal
filed on 15.10,%% and legal notice issued on 1.11,98

. have mnot been disposed for a long time and the

respondents were silemtly sitting over the said
1 and notice without doing anything for the

in

ﬂ&

ame of the applicant.

T
v
2]
fou
ol
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‘application under gection 19 of the

praying for

‘No.6, ABrimati. Chandana

mhat the applicant states that being heipless

Y

3 ble tribunal with an

she  approached this  Hon
k A.T. Act, 1985
a direction that she ia entitled to &

‘equal share of Death Benefits and Family Pension of

;_;Late Rabiu MNath, a Railway employee with respondent

Natk. ' Same petition was

'yegistered as No. GR-113/00

4.13. That the applicant states that the Hon'bile

‘gyribunal disposged the sgald application after hearing

e

for both sides with a direction to the

L

the gcounsel
authority the respondents o dispoge of the
a9 submitted by the

competent

representation dated 1. .10,

~t
&y
@
3

applicant which was pending befors

k copy of the corder duted
© 25.4.2000 is annexed

herewith and marked as

Annexure ‘¥F’.
4.14. That the applicant states that as per the
order of the Hon'ble Tribupal the applicant haz also
shed a freah representation before the
respondents giving further destails as submitted by
her before this tribunal within one month from the
date of sald order.

A copy of the said

ry

reprezentation date 9.5.2000

Contd/-
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has

she
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office of the District Electrical Engineer
Rallway NBO refusing the praver for pay
= LS & =z o &

Benefits and Family Pension 1in egual

Srimati Chandana Nath.

A copy of the said official
communication issued by the
DEE/W3/N.F. Railway NEQ
filed by the applicant is
annexed herewith and marked

a8 Annexure I/,

~he  gpplicant states that the death
benefits angd family pension of Late Bablu ¥ath may be
divided iﬁ ggfual  between the applicant  and  the
responcent  No.t6, koth the applicant and  the
i spendent have one mincr daughter each for theirx

maintenance and livelibood the Respondent Yo.& being

3. GCROUXDS FOR RELIEF WITH LEGAL PROVISION

{1} PFor that the applicant iz entitled to egual ahare

13

of Death Benpsfi and Family Pension of Late Babln

Nath who was the son of the applicant,

{11} For that the service benefifts of Late Bablu
Nath is to be pald to the applicant as she doesn’t

have any source of income and she ig not looked after

Contd/-



31

by her daughter-in-law Srimati Chandana Nath, the
respondent MNo.6 and the applicant is entitled for

Benefits and Family Pension as per the Rallway

service {pension} Rule 1%93.
{111} Por that the reapondentsz should not pay:
the =ll Death Benefits and Family Pension to the

respondent MNo. & being this applicant was fully

dépendent on Late Bablu Nath and the applicant does

not have source of income.

?or that the regpondents should have

vy
ot
“

¥

considered favourably the direction of this
honourable Tribunal and geveral
yepresentations filed by the applicant

vefore the respoundents .

i
Tribunal to interfere in the matter

of Late Rablu HNath, under ths provision of the

Railway services (pension} Rule 1883,
(i) For that the respondent could not cite any

addition and just reason for their arbitrary action

in denying the claim of the applicant.
{vii) For that the respondents have not considerad

the adverse effects of the applicant for nonpayment

of Death Benefits and Family Pension €o  the

Contd/-

Q smi
Ra

¥\,

™

gil
ok g
P%H\)



aggrieved with

viii} For that the respond

ot

share of death benefits an

the applicant and the respon

{ix} Far that the applicant 1ig in a very hard
situation who ocannot maintain herself dus to the
vreason she renounced her compensatory appointment of
her husband in favour of her son with the hope that
her son would look after her.

{x} For that delayed official commun i

El

ication has cased
anguished to the applicant. She should have been the

job helder on compassionate grounds after Medical

of by her scn.

{xi} For that the Hon'kble Tribunal in its order dated
25.4.2000 has given the liberty to the applicant to

appreach to this Hon'ble Tribunal if she =atill

T

he order of the respondent.

Ixii}For that the appointment of Late Bablu Hath

3

compensatory ground in the place of the applicant

wemld defeat the ends of justics if the applicant has
not given her due share of Death Renefits and Family

‘"Pension of her son.

Contd/-
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“

§. Details of rewmedies exhausted.

Yhat the applicant states she has .no other™
aiternative and other efficacious remedy than to file

thiz application. Representation  through  proper

D

hannel were submitted by the applicant on 15.10.99
%Jd 1.11.99 te the respondents and subsequently thé
%pplicant approached several times in different
pccasions for disposal of the appeal and legal notice
anct the some have not been disposed of till cGate.

3

3., Matters previously £iled but not pending with.

The applicant states that. she had filed an
application previously befors this Hon'ble Tribunal
§Which is pumbered O©.A. 113/2000 and same has been
;;digposeci of by this Hon'ble Tribunal with am ocrder

dated 25/4/2000 in O.A. 113/2000 and bkefore wr after

filing said application no cther application has been
filed in any other Hon'ble Tribunal or Court.

In view of the facts and circumstances atated in

i y
‘paragraph 4 above, the applicant prays for the

hat the applicant is entitled to

*‘-l
o
o
a
<l
I
oy
by
5
ot
‘»—-‘r
o
s
ot

‘equal share of death henefits and family pension of

‘iate Bablu Nath a group ‘D' employee of N.F. Railway.

Contd/-
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tivy any other relief or reliefs to which the

pplicant is entitled to as the Hon'ble Tribunal way

X

P e ——

deem £1t and proper.

G, Interim order prayed

Panding  disposal of this application, 0T

\1

wesyvation be made that no death benefits and family

B o B
TR

ension be granted to Srimeti  Chanana Nath, the
Respondent No.6 more so, in view of the section 194}
%f the Administrative Tribunal Act. The applicant
z}.sc prays that the instant application be disposed

s
]
T
o

10. Perticularg of the R.P.C.

i

JAnnexure A, B8,C,D,E,F, G, H and I
iv.Iindian pestal order.

3 a

: : (fom(il -
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VERIFICATION

I, ZSrimati Lakhi Rani Das aged about %4 vears.

Wife of 8ri Prafulla Xumar Nath, Resident of MNew

Ceolony, Kalibari under post office, Police Station

ae by
anG District Bonalgacn, Assam do hereby verify that
£

the statement made in paragraph

bt

{y
b
D
[
b
£~
($)
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3
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¢
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2ndd 1 sign this tion on this R Hday of

Signature.
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¢ See Rule 4?)"2[" - - HNNEXU KE - F:_

~ L in The Central Administrative Tribuna] D
. : GUWANATL BENCH : GUWAHAT]

ORDER SUIEET

. X / 94 /(z —\
‘A?'}’,.HCAT.]ON ~No A/ '7/ X T OF 19y

Apalicant(s) \<>(<7~/ /)/f""""""“ /fu)u Nad L

. 4 A
Respondent(s): [ Lo o // C‘y:‘o\;”bv, /L‘,,,,{’ o)
: N

- ' .,
Advocate for Applicant(s) /{'4 '/\ [’/‘}b/) AL

Advovate for Respondent(s)

/”'/7. Advoesle,

-~

Sute, of the Registry Date Order of the Tribuoal
75 .4400 This application has been
submitted by the applicant praying
for a direction that she is entitled
to equal share of death benefitsg and
I family pension of late Bablu Nath, «
¢ SN,
AR Rellway employee with Respondent No.6,
e Nt .'\.A\ Smt Chandena Nath. '
B N 44 )" “""..‘.ﬁ“
‘.}“/’ ot .:; After hoaring the counsgel for
! t
A 7 * both sidus, I dispone of this original
' t v 3
\\ R ﬂﬁ /e application with a direction to the
[y M '\‘_ ', ', e
o ) ; ’ comnetent authority of the respondents
. Sy .

vuviry) Adwlerdvys, Trikees

Cartifiod to We true Cop)
qurfirg siafafy

to dlspose of the reprosentatlon dated
15.10.99 gubmitted by the applicant
which 1s pending before them. The
applicant ‘may also furnish a fresh
repragentation before the respo‘ndents
giving further details as submitted
by har before thia Tribunil within ono

) -
 t
m\ /7\) ‘ menth from today. The respondentg t
b L / . .
N (AP A (G\ ohall consider the represcentations of
. AR )i
'\' ("’_|r lvl .

Wity hw'JLgun'u (&)

the applieant ant Lague a0 gpeatofng

order within two months from the date

e pakad Neadtie - of receipt of the fresh representation.
» > ‘\;v -
Ll The applicant 4s at liberty to approach

P e .- . e

thiia U tbhuanal 4f£ she 1a ot ill aggrleved
with the order of the respondenta.
Application {3 disposed of. No

order 4g to costa,.

oy . . v
e /t’/,t.r:rme/)d'l..( £
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- References Original #pplication No, 113/2000

- a5- | ANNEXURE- G
Dsted ¢ 2-3-2000. |
- - (g\/

The District Electrical %gineerﬁ;
N. F. Rpllway, ' ’
Bongeigeon, Assam. }

Subject 1 Prayer for ﬁmmt of desth benofits ond
family pension in equel shero with Smt.
Chsndana Nath. -

AP I -

" Smt. Lakhi Rani Nath ..  dpplicant.

- Vg =
Union of India & Others .. Rospondentle..

Respacted Sir,
Most respectfully I beg to state that I filod

an application being OA No. 113 of 2000 before the
Hon'ble Central administrstive Tribunsl praying for
payment in equgl share of pension and degth benefitc
of Late Bably Nath who was 2 Railway Hnployce and

expired on 17-6-99.

The Hon'ble Trikturial upon hearing the parties
ditedted to dispose of esrlier represontstion filed by
me on 15-10-99 favouzeble with a diroction to filo o
fresh ropresentétion along with the order dated
2%.4.2000 in O A No.113 of 2000 pessed by the Hon'b}o
Gentrsl Aadeinistrative Trlibunal. |

N ‘\.'1(

fats
Al

'lhnai".l. 1 respectfully submitt that 1 alongwith
other individual were dependent upon Late Bablu Nath
during his life time and Sat. Chandena Nath, the wifo

contd.



o I\ ’
of Late Bablu Nath 1s appointed 23 Grade-lV on compa-
ssionate Ground, so I alongwith other members are
entitiled for equal share of death benefits and pension
of Late Bablu Nath. |

It is therefore, most respectfully
praye;:l that Your Honour would be
pleased to psy equsl share of death
benefits end pension to this applicant
. on the strength of the order dotod
;’ - 2542080 Do u'e3 by 3 FBR BLo
] ' Central Adninistrastive Tribunal ond

| for this act of kincness I shsall

over pray.

o

xf{c} Yours faithfully,
5@7/ | ( Srimati Lakhi Rani Nath)
\.{O Wife of Sri Prafull Kumar Noth
> Encl 3 A copy of order Bongaingaon, Assams
S RREh
\ . o
h%% S 2000 pessed by
5 Y CAT.

/S



f"" | - A9 - | ANNEXVRE ~ 1\

Dated 19.01.2004

To

The District Electrical Engineers,
N.F.Railway,
Bongaigaon, Assam.

Subject: Praver for payment of death benefits and family
pension in equal share with Smti.Chandana Nath,

Reference: Original Application No.113/2000 and fresh
representation made on 9.5.2000 with the
direction of Hon'ble Central Adminiatrative
Tribunal.

Smti.Lnkhl Rani Nath Ve Applicant
Versus
Union of India & Ors, . Respondents

Respected Sir,

Most respectfully, I beg to =state that 1

filed an applicatian being Orlidginal Application Ne. 113
of 2000 before the Hon'ble Ceﬁtral Administrative
Tribunal praving for pavment in egual share of pension
~{7, and death benefits of Late Bablu Nath who was a Railway

% T
Fmplovee and explired onl7.06.99,

RN

> 5
:3§;= That, I respectfully submit that T along with
[;Y . other individual were dependent up on Late DBablu Nath
JI‘ during hia life time and Smti. Chandana Nath, the wife
.'SX bof
<

G%: sionate ground, so I along with other members are enti-

Late Bablu Nath is appointed as Grade-I\' on compas-

tled for 50% share of death benefits and pension of Late

Bablu Nath.

The Hon'bLle Tribunal upon hearing the parties -
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directed to dispose of e;rlier representation filed by
ﬁe von 16.10.99 favourable with a direction to file a
f}esh representation along with “the order dated
26.4.2000 in 0.A, No., 113 of 2000 pasged by the lion'ble
Central Administrative Tribunal. Aa per the direction of
the Hon’ble Central Administrative Tribunel T made a
ffesh representation dated 9.5.2002 but till today Your
Honour failed to take any action, as a result I am
suffering great financial hardship. So, I made thig
répresentation before you that Your Honour may take
necessary action regarding the pavment of death = bene-
fits and family pension.within seven davs. 1f vou fatled
té'take action within stipulated period T will be bound
under instructions of my advocate to approach to the
Hon'ble Central Administrative Tribunal with the direc-

tion given dated 25.4.2000.

It is therefore, most respectfully prayed

.jrj; that Your Honour would be pleased to take
,*f/lnk necessary action within the atipulated

period on the strength of the order and

'\Qz; . reprasentation and for thia act of your
;}S\{gsj/grr‘ kindness, I shall ever pray.,

Ckf

Yours faithfully,

(Smti.Lakhi Rani Nath)
wife of Sri Prafulla Kumar Nath,
Bongaigaon,Assan.

Enclo: A copy of ordear dated 206.4.2000
in O.A, No.113 of 2940 passed by

CAT and representation dated
9.5.2000.
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Nertheast rrentier zallway. . S
Ly ) . *
o v office of tho,
. : DEEMS/N2Q.
Ne. EL/E/257/Q/1/RF=& ! Dated, Q0 / o/ / C4,

Te,

smt. Lﬂkhi Rani Nath,

'W/.o sri‘l'tafulla Kr. Nath, '
- EX. Wire-man-II(TL)

Addresgs - New Celeny (Xalibari)
Pest. & Dist. Bongaigaen.
- Pin « 783380 (Assam).

subg- Prayer fer payment of death
benefits and F/Pension in equal
share with gmt, chandana Nath.

pef:~ Repregentation dt., 15. 11. 99,
& 09, 5. 2800,

. _ Yoﬁr representatien vide referred above has teen
- examined by the cempetent autherity (DEE/A7S) and passed following.
The' speaking erder as fellews 3= ,

“As per Railway md*s L/Ne. ¥(E)/III/98/PNI1/4
dt. 27. 4. 1998’ CirCUICted under CPO/M!.G'B

( L/Ne.. FP3/864 dt. 3. 7. 1998, parents will got
the r.5, benefits whe were whelly devendent

\ on the Gevt. gervant when he/she was alive
previded that deceased empleyee had left bohind
neithsr a widew nex a child.®

~ Hence, your claim dees not cever urder the extant
Rulcl, because the legal widew smt, Chandana Nath ip the
legal heir ef the deceased. ply, empleyee (1t. Rablu Nahh
s Kh‘o)

The abeve speaking srder Aisppé@s yeur appeal.
Thig is fer yeur infermatien please,.

JD&_

pistrict Electrical qﬁ:ngineer (ws) ’
;J/ cﬁj N. F. Rly./New pengaigaon,

Q"“
QQQY cepy ferwarded te APO/LC/MIG for informatien and necessary
61: actien please,

-~

//
DEE/WS/NBO . \




